pl TEM NO. 10 COURT NO. 13 SECTION 11
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 10380/2013
(Arising out of inpugned final judgnent and order dated 02/09/2013
in GA No. 1375/1991 passed by the H gh Court O Judicature at

Al | ahabad)
ZULFI QAR Petitioner(s)
VERSUS
STATE OF U. P Respondent ( s)
W TH
Crl. A No. 161/2014
(Wth appl n. (s) for bai | and exemption from filing OT.

perm ssion to file additional documents and O fice Report)

Date : 09/08/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE C. NAGAPPAN
HON&#39; BLE MR. JUSTI CE ADARSH KUMAR GOEL
For Petitioner(s)
M. Rauf Rahi m Adv.

M. Shakil Ahned Syed, Adv.
Mi. Parvez Dabas, Adv.
M. Uznmi Jami|l Husain, Adv.
For Respondent(s) M. Garvesh Kabra, Adv.

M . Abhi shek Chaudhary, Adv.

UPON hearing the counsel the Court namde the follow ng
ORDER
SLP (Crl.) No.10380/2015
Cl.MP. No. 1115 of 2016 is al | owed as prayed
for. The Regi stry is directed to convert t he SLP
into crim nal appeal and register t he same
accordi ngly.

As prayed by | ear ned counsel for t he

petitioner, t wo weeks&#39; time is gr ant ed to file
anended cause title proforna.

The counsel for t he respondent - State shal |

obtain instruction on the application for bail.
Li st after three weeks.

Crl.A No. 161/ 2014

The counsel for t he respondent - St ate shal |
obtain instruction on the application for bail.

Li st after three weeks.

(VI NOD KUMAR JHA)
AR- CUM PS ( SUMAN JAI N)
COURT MASTER

and



